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ment stand to gain crores of rupees,
but it will also cut short the accumula-
tion of wealth by a few vested interests
indulgidg in anti-national and Anti-
labour activities. All the seamen and
canteen crews of the Indian ships will
thank the Government wholeheartedly.
Will the Government of India wake up
and . render the much-needed justice
to the seamen is the question which is
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SHR; A. K. ROY (Dhanbad). Mr.

Chairman, this Government has earn-
ed the reputation of bringing bad laws

and doing bad things. (Interruptions)
We are used to that. We had NSA
and ESMA. But we are horrified

when this Government comes with a
Bill stating that it is a good Bill and
that they want to do some good thing.

We can understand this Government
appeasing the employer.
a rare occasion when this Goveru-
ment is professing to punish the em-
ployer.

If you look very deeply into the Bill,
it is a 7 line, innocent-looking Bill. It
has three tentacles and it derives
strength from three corners. One is the
Economic Offences Limitations Aert,
1974, where 22 offences are exempted
from he purview of the Criminal Pro-
cedure Code and the other is Chapter

36 of Criminal Procedure Code and the

third is Section 24 and Section 24A of
Industries Development and Regula-
tion Act.

I am surprised with the reasoning.
Actually this entire enactment is to le-
galise the delay which it is claiming
to be impossible to avoid. The delay
is being rewarded by this punishment.

But this is

NOVEMBER 25, 1081

(IM'M

ththth.nmhhwﬂmmth-
offences mﬁer Secﬂon ;& kel S

Chapter 36 oi Criminal- Proeadm-
Code says that, the punishment would
be only fine and that there should not
be & gap of six months for taking cog-
nisance on the .occurrence of the of
fence—when it is one year, they keep
one year as the gap—and for any offen-
ce, punishment should be three years. -
Three years' time is given for taking
cog-msance

“Nutwnhstandmg anythmg _conta-
ter 36 says:

“Notwithstanding anything con-
taineq in the foregoing provision, any
court may take -cognisance of any -
offence after the expiry of the period
of limitation if it is satisfied on the
facts and circumstances of the case
that the delay has been properly ex-.
plained and it is necessary to do so
in’ the interest”of justice.”

I would like to know from the Hou.
Minister how Section 473 would not
come to help even if they could not
complete their investigation within
that scheduled time.

I .would like- to know whether it is
necessary that such a long time should
be taken.

After all, under IDRA what are the -
things that the Government officials
can probe? Those are whether proper
licence is taken, proper rgistrations
are made and whether Section 16 of
the IDRA is being followed or not. I
wonder how these things can be as-
cerfained and detected. The Govern-
ment takes so ‘much’ time. They are
coming out with this epactment act-
ually to reward the delay.

We want that economic offenders
should pe caught immediately. No
delay should be there because eco-
nomic offences are committed by eco~
nomijcally stronger people. If time
is anowtd,theyhave mhuMd
ways to cover up_their crimes. Unlike -
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other crimes, in dealing with econo-
-mic crimes, you must be firm.

A law should be made, an enactment
should pe made, to investigate cases
where more {ime ig taken. There
should be fixed time-schedule within
which the economic offences must be
brought to book.

Many of my friends from the oppo-
‘sition have supported this Bill, but
I suspect the very intention of this
Bill; this Bill will further dilute the
entire proceedings against the econo-
mic offenders and strengthen  their
bhands by legalising the delay in the
procedure because the whole system,
including the government officials and
Ministers, is based on appeasing the
employer, the money-bag. I am
opposed to this Bill because it lega-
liseg it. 1 will refer to one or two
Case’s, I have referred to them
earlier also.

Under section 24 or 244A; making
a false statement is an offence puni-
shable with imprisonment for three
months and a fine of Rs. 2,000. Today
only the Government has given the
answer. In my Constituency, there
is a factory, Kumardhubj Engineering

Works. For.more than two  years,
that hag been lying closed. Mr. Pran
Prasad, Chairman of Bird & Co.,

Heilgers Group, violated all provisions
of section 16 of the Inaustries (Deve-
}opment & Regulation) Act but noth-
Ing was done to him. Not only that,
this Government promised to take
over that factory., But you will be
surprised to hear this; it is a news to
the whole House, what he has said
today in answer to my question. My
question was:

“whefher he is aware that the
Chief Minister of Bihar in g’ radio
broadcast on 7-11-80 declared that
the Government had decided to
take over the management of
Kumardhubi Engineering Works in
Dhanbad district of Bihar;”

The answer to that is: ‘“Yes, Sit”.
They haa promised, they had assured,

Amdt. Bill

they had committed, and on that com-
mitment, the Chief Minister of Bihar,
belonging to the same Party, went on
the radio and announced to the starv-
ing workers that the Government had
decided. Now, what he is saying
further in his answer today is this:

“The matter was initially discus-
sed by Minister of Industry, Gov-
ernment of Bihar, with Minister of
State of Industry, Government of
India on 5-11-80, but no assurance
for the takeover of the factory by
the Central Government was given
to the Government of Bihar.”

That means, the Government of
Bihar bluffed the people; they came
on the radio giving false impression,
falge information, attracting section
24A of the IDR Acf where the puni-
shment prescribed is imprisonment
for three monfhs and a fine  of
Rs. 2,000. They have reduced . the
whole thing to such a ridiculous
extent. The Minister shoula come
out with a statement on this. I have
personally talked to the officials, to
the Chief Minister and to the Indust-
ries Minister. They say that they were
not fools to have gone on the Radio
anq announced to the people. More
than 2,000 workers, 20,000 family
members, were starving for the last
two and a half years; not only that,
60 persong died of starvation. Thi8
is the state of affairs. And this Is
the law that they are bringing now,
an innocent-looking law! Many
people are saying that this is a very
progressive law, this Government
wants to. punish the employer, they
would punish the employer! Very
good things we are hearing! (inter-
ruptions) But they are actually
legalising. sanctifying, the delay. To
find out whether gn employer has
violated a provision in respect  of
licence or registration under section
16 or 16A of the IDR Act, they take
more than a year and, therefore they
say, the provisions of the particular
section of the Cr. P. C. should be
diluted.
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I would like the Minister to com®
out clearly with a statement as 10
‘who has given wreng information,
whether it is thie Government of India
or the Government of Bihar. The
Government of Inda is giving infor-
mation in answer tp a Parliamentary
question and the ‘Government of
Bihar is giving information to the
people through Pafny radio. Both
are owned by the Government. They
‘have been caught by today's answer;
they have accepted both. 1  want
the Minister to come out and say
whether it is not an offence; I would
like to know how the law should be
amended to apprehend, to punish, this
type of offence where 80 workers died
of starvation. Had they not announ-
ced the workers would not have
waited. Al] these monthsg and years
they waited and tRey died. Their
womenfolk became prostitutes and in
my econstitueney not one or two but
2300 workmen are affected. They have
come gut with a policy announcement
that all sick industries which have a
capital of more than Rs. 2 crores
and employ more than 1000 workmen
will be taken over. This Imdustry
has more than Rs. 10 crores of assets
and it employs, according to  them,
2300 workers. They should come out
with a proper policy on the sick in-
dustry. They should come out with
u proper amendment of the ID Act.
They should come out with how the
economic offences could be qulckly
dealt with and the offenders punished
and they do mot get out of it

With these words 1 warn the Mini-
ster should come out with how ihis

was necessary. I want to know
hoy this Section, Section 473 of
Cr. P. C. would not be used. Even

iy there ¥ delay, this enactment is
necessary. With these words, I hope
the Minister will come out and
clarify all these points and more par-
ficularly the points I have raised
l'etl!ﬁnz the Kumardhubi Engineer-

Works which has become a vic-

S ————

(Panskura) m m ‘have re-
ferred to economic offences. One
thing is not very clear. To-day
what fis meagnt ‘by ‘ah ‘ecomomic
offence?

Certain thingg have been referred
to by my hon. colleague, Mr. Roy.
Certain other things have been refer-
red to by my hon friend, Bapusaheb
Parulekar. I want to raise one
question. Undey the Industries De-
velopment and Regulation Act the
management is taken over oi ceriain
factories, After that dften it i
seen that the Government keeps some
people of the old company whe have
actually looted and made it sick at
the helm and then they go on sabotag-
ing the industry. And this kind of loot
goes on and Government gives money
and afterwards they make it sick
again. Now I would like to know if
such practices shoula not be consider-
ed economic offences—cheat'ng the
State as well as deceiving the workers
Thig is my query.

Now with regard to this Bﬂl itsell,
I do support it. But, at the same
time, I also must saythat 1T amnot
very hopeful about the outcome of the
Bill because with the existing powers
what was done was very little. At
the moment I will raise some company
matters for consideration of the hon.
Minister as to how they should be
dealt with. My hon colleague, Mr
Yadav referred to West Bengal com-
panies. One is the National Rubber
which was taken over under Section
18. This, as you will understana, is
a rubber goods manufacturing com-
paty and it was one of the biggest
in Asia. Now, after its management
was taken over, immediately = the
workers got Sp enthuSed that its pro-
duction went up to worth Rs. 1.30
crores. But since people who are
actually mot =t =il infterested in see-
ing it through have been kept in the
management, what is happening now
is that no raw malerialgs are avail-
able.

Even if they are gvailable, only 10
per cent is bought Now the result



of Rs 35
of subsidies to the
company every month. What is
the meaning of this takeover? Once
a company is nationalised forthwith
Government should look to the
workers' interests from the very beg-
inning so that the production does
not suffer. .

1 am for immediate nationalisation
of the National Rubber Company as
it can substantia}.ly add to the pub—»
Iic sector, and the rubber goods secfor
is very important for our country.
Second is the Bengal Pottery. This
used to compete with any other pot-
téry in India. It has a very gooa
foreign market. We had been hear-
ing very much about the necessity
of exporls. This was an export-earn-
ing company at one time. As usual
the company was looted and ultima-
tely the management was taken over
by Government. But the thing is
that after the take-over of the
management, the very same people
had been kept at the helm of affairs.
I can name Mr. Bhagat for éxample
who has been kept at the helm of
affairs. What is the use of such a
takeover?

You will be surprised to know that
thefe are three factories in the cof-
‘pany, one of which (No. 3) was ehga-
ged in the prodction of Plaster of
Paris. The company is now Keep-
ing its factory riumber three Cclosed.
With the result, Pladster of Paris ‘has
to pe got from the putside market
at a very high rate ‘thereby
incurring heavy losses. People at the
helm must be interested in buying in
from Outside. So, this is ‘the way
deal with after the management is
taken over. Why, after takeover of the
management, the chance Should be
given to very same people to loot? It
should be a straight nationaliastion
and the same people should not Le at
the helm of ‘affairs. That is may
point,

Similarly, in the case of INC

m ﬁkhbw. 'ﬂ:lilﬁ'.llla “’

‘was takenover after a long time. Bat
it is still not mnationalised. Another
Company Hoogly Docking was {aken
over only for a year, after one year,
again, it was handed over to the very
same gentleman. That is the situation
now. This is facing a total collapse.
So, my first point is that these kinds
of loot should be brought under ‘econo-
mic offence’ and the management
should never be left at the hands of
the old management. My second point
is that the workers surely show/great
interest after take over. For utilising.
that every these should be immediately
nationlised.

I request the hon. Minister {o in--
quire into the specific cases that L
mentioned here and take prompt action.
In future be on guard against such
economic offenders. ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA ) : Mr, Chair-
man, Sir, first of all, I must thank the
hon. Members who have given their
support to this Biil. I also thank
those hon. memberg who have reserved
their support to this Bill. I am great-
ful to all the hon. Members, Under
the ymbrella of this Bill, they would
like to talk about sickness of industry
and so on and so forth. They have
given their suggestions. In the light
of eight-point programmes they have
given many more suggestions. Im
fact, the hon. Members' suggestions
are valuable to me. It is a different
thing whether we agree with them or
not. But, as far as this Bill is concern-
ed, I would first like to clarify one
thing which to me, is very important.
Those friends whé have commented
and reserved their support should
know that the Bill has been vetted by-
people whose discipline is law and they
would know it better and decide bet-
ter. The number of lines do not decide.
the merit of the Bill as Mr. Roy took
objection to the number of lines being
seven. I hope he is = not suspecting
number seven to be lucky or othrwise,
Sir, we do not go to the numerical as-

trongly and, I hope, brevity is not the.
Aémerit of law.
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of limitations)
'SHRI CHARANJIT CHANANA:
Sir, Mr. Daga's objection was as to
why should this Law of Limitation
. ghould hang like sword of Pamcles on
the head of the economic offenders and
that provoked me to give a clarifica-
tion when I said that an economic
offender yesterday or day before yes-
terday = would remain an economic
offender because time would not abso-
1ve the offences that he has commit-
‘ted.

Sir, some hon. Members said that
they do not want to support the amend-
ment because they feareq that it will
rémain only on paper. I may assure
them that it is not going to be a paper
document. In fact, the main object of
this Bill is to put life into something
which was weakening. Some friends
have gquoted our old replies to the
Questions in the Parliament and draw
our attention to the weakness of this
part of the law of limitation where it
akes a year for the production figures
to be related. Sir, I wish there were
statistical systemm  which was having
the terminals fixed with the computer
all over and we had daily production
figures. Mry. Chatterjee pointed out
that it imposes a mere fine of Rs. 5,000
which is pittance. ] agree with hin.
"These were such penaltieg which could
not mean anything and for that reason
we wanted to remove this limitation
clause which could give them unbrella
-of protection.

Then, Sir, while on the one hand as
a matter of policy we want fuller utili-
sation of installed capacity, we want
higher production and we want to re-
gularise the excess capacity yet where
‘there is clash between the interests of
the small scale sector and large scale
‘sector we would like that the small
scale sector’s growth is protected, pro-
moted and assured and any economic
-offence which goes against the develop-
meant of small scale industries would
be considered as a serious economic

offence and that does not deserve any
limitation at all.

Sir, with this clarification, I am sure,
the hon. Members would appreciate
“that the major object is met. Hon.
Members have given instances where
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X, Y and Z companies have exceedec
‘the limit and sai@ that we should stop
them but stopping them by a penalty
of Rs. 5,000 was meaningless...
If one year’ lapse is there why should
they go scotfree? 1 don't know why
Daga ji does not want that the Demo-
cles’ Sworg should not hang on them.
I want that it should not only hang on
them but fall on them! Now, Sir my
friend Mr. Roy talked about Pranam
Prasad Brij Mohanty. I do not want to
associate my party with a name like
that all, My friend talked of offences
committed 2 years back. That was the
period which the hon. Member gave.
Now if he has committeq any breach
under the IDR Act, we would see to it
that he is dealt with properly. The
treatment would not be positive at all;
it will be a fairly negative treatment
to correct the economic offender, I wo-
uld not like hon. Members to be re-
minded of their negative association
with the Governments which promo-
ted such regularisation things in the
case of Kumardhubi Engineering
Works. I would like the hon. Member
to understand that Kumardhubi
Engineering Works has been draw-
ing our attention for the last so
many years. I wish you see the whole
history of it. If you come to my cham-
ber, I will explain the whole thing. 1
wag explaining the position in my re-
ply to the question today on this very
firm, Kumardhubi Engineering Works.
We have left it to the State Govern-
ment to see it they can fake it over.
There is one other important point and
1 hope my friends will appreciate this.
We have decided as a matter of policy,
to do this. The main thing talkeq about
was. about the sick units, We found
that regarding these 53 industrial units
as on 1st October, 1081 which were
taken over, under the TDR Act the
longevity of the taking-over period was
so long that we decided that this 1is
not going to be long at all. My hon.
frlend talked about National Rubber.
Other hon. friends talkeq about Inchek,
about Bengal potteries and so on. First
of all we have io decide a policy on

the removel of the evidence of curing
the sickness of the Industries and I
woulg like to mention one particular



not arise at all. There are alternatives -

Jeft once a unit is taken over, It may
be taken over as a matter coming un-
der the Industrial Policy Statement; it
miay be taken over by another health-
ier unit. Ewven if it is in their own
family, we would like them to take it
and get the advantages of Section 72
of the IT Act. That is one, Number
two is nationalisation of the unit.
Number threey or part (a) of number
iwo, is this: We want the State Gov-
ernment to take it over.

DR. FAROOQ ABDULLAH (SRI-
NAGAR): Do you mean to say this
will apply to all the units which have
been there before 1st October, 1981
also?

SHRI CHARANJIT CHANANA: I
think the hon. Member would appre-
ciate what I said: units which were ta-
ken over as on 1st of October, 1981,
before and afterwards also. Now, when
we take over one unit, we must decide
within 6 months as to whal is golng to
be the fate of that wnit rather than
hang on that unit for 13 years and add
to so many liabilities etc. We don't
want that at all.

Then the last one is denotification.
That means liquidation of the unit. We
do not want the basket of sick unitg in
the hands of the public sector; it fell
into them only because the offenders
went away, I am not irying to plead
for the offenders at all. I would like my
hen. friends to appreciate this point.
The most important factor which for-
ces the Government to take over a
unit is the interest of the workers,
wages of workers, employment of wor-
kers, arrears of wages etc. In many
cases we had to take over uneconomic
units. I am not talking of the units
which the hon, Member has mentioned,
The fate of those units which you have
mentioned will be decided and in the
process of being decided within the

AGRAHAYANA 4, 1903 (SAKA) (Inapplicability

Amdt. Bill '
guidelines, we have finaliseq about the
sick units, ;
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I am glag that you have given im-
portance to the point. The Govern-
ment is already attaching high import-
ance to that. The salient features of
these guidelines are as below:

(i) The Administrative Ministries
in the Central Government will have
specific responsibility for prevention
and remedial action in relation to
sickness in industrial sector within
their respective charges. They will
have a central role in monitoring
sickness and coordinating action for
revival and rehabilitation of sick
units. In suitable cases they will also
establish Standing Committees for
major industrial sectors where sick-
ness 18 wide spread,

The hon. Members would be aware
of the regular signal system warning
signal system which the financial insti-
tutions, the development institutions
including the banks are Supposed to
keep on giving. So, we want a constant
monitoring of the development of the
industrial units.

(iiy In the case of units which are
showing symptoms of sickness, the
financial institutions wll strength the
monitoring system so that it is pos-
sible to take timely corrective action
to prevent incipiant sickness. They
will obtain periodical returns from
the assisteq units ang from the Di-
rector nominated by them on the
Boards of such units,
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years ‘ago,  all ~these sor‘l.b of 7 things
would, not have:come up.in-the picture

at all. There is no exemptim: for the.

public sector units at all. The act applies
to both private as well ag public sector
ﬂnlﬁ.-.- . . . - . g

(if) The fnantial Indtifulions and

Banks will initiate necessary correc-;

tivg action for sick incipient sick
units based in a diagonistic study to
be undertaken by them., In cases of
growing sickness the financial institu.
tions wilj also consider assumption of
management respongibilily where
they are confident of restoring a unit
to a healthy state.

(iv) Where the Bankg and Finan-
cial Institutions are unable to prevent
sicknesg or ensure revival of a sick
unit they will deal with their outst-
anding dues to the unit in accordance
with the normal banking procedure.
However before doing so, they will
report the maiter to the Central Go-
vernment whp wil] . decide whether
the unit should be nationalised or
whether any other alternative incly-

ding, workers’ participation in the
management can revive the under-
taking.

Now, there are case where we have
in fact trieq fo do this. In the case of
Dalmia Dadri Cement factory, we have
inviteq the workérg to sel up the ad-
ministrative unit as workers’ manage-
ment_unif. But unfortunately there
could not be one like that and we had to
nationalise that. Now the management
can revive the undertaking,

(v) Where it is decided to nation-
alised. the undertakinry its manage-
ment may be taken over under the
provisions: ol the Industries (Devel-
opment & Regulation) Act for a
period-of six months to enahle the
Government to. take necessary steps
fdr- nationalisation.

(v-l)'rn, ludntl.rld m
presently being managed under the
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nath Chatterjee and
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lopment nmm Mﬂw Act, 1953,
will also be dealt with in. M{
with ;the above principles, It will be j
decided if the undertakings are to bes;
nationalised or any other alterna-.
tives can provide.a aolutignf_ If none, .
of the alternat'es are considered feas,
sible, the Government may consider
de-notification of the unit, in which
event the Banks and Financial Insti-,
tutions will deal with their outstand-
ing 'dues to the undertakings in ac-
cordance “with the normal banking
procedures.

Now, the secong common point which
the hon. Members had raised ‘was the
I1(D&R) Act which according to them
wag 30 years olg and needed a revita- -
lisation. Well 1 woulg like to share
the hon. Members’ views and 1 have
already said in this House that the
Government has  already  started.a
process of identifying areas where it
needs revitalisation, where there is any
gap or there ig need for strengthening
the .provisions of the law. Ang if it at
all neeq be, like this, we would come
with any amendmenl that is required
in the provision of T (D&R) Act.

SHRIMATI GEETA MUKHERJEE:
I want one tlarification. I hope that the
Companies that T have mentioned do
not come’  under your de-notification
Act, T hope that you are not considering
them fop  de-notification. Instead, you
will actively, consider -these compan-
ies for immediate nationalision.

SHRI CHARANJIT CHANANA. I
have informed the * order of priority.
This ig the last resort.

MR, CHATIRMAN: That is the last
resort.. Hg 'has already said that.

SHRIMATI GEETA MUKHE'RJEE. ,

There are 5,000  ‘workerS in one and
there are 3000 workers in another. It

is for them to go that.

SIiRICHARANJITCHANANA M
is 'therp in our priority schedule. Now:
Immmthncasuutmm



preciate if they can deve
morality. For“example, Mr. Chatterjee
redcteq on the judicial systems. He him-
self is a pérson connectéd with.the dis-
cipline ang we ‘would appreciate the
hon. Membet's colleagueg in the House
who are not belonging to that discipline
would also agreg With me in welcoming
a code of morality developed by the le-
gal expertg or the people who are pro-
fessionals in.that discipline to see that
they are mot paid criminals. That kind
of national code of morality can be evo-
' Ived. The country would definitely wel-
come that. The hon. Member Mr. Pala-
niappan talkeg about tax evasion. He
has: referreq to a particulay case. He
brought about the case of the Chief Mi-
nitser of Tamil Nadu in the picture.
* Since it does mot relate to the Industry
Ministry, I woulg only like him to ad-
dress the right Ministry.
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SHRI CHARANJIT CHANANA: The
hon. Member has mede an important
poinf. There 'is already = law against
misapporpriation of public funds. And
with that law theredgs a Company Law.

e

ACBART A0 ST norpiatin 90,
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that Law. Alfara. casé is concer-

ned, in 1act since this concerns the Mi-
nistry of Commerce dealing wifh the
Textiles, I have already referred your
case to them ang I would suggest that
you address a Separate question to the
Commerce Ministry also gnd they would
be;able. to tell you. I have only told you,
how, as a matter of principle, we shall

deal with the taken-over companies.

Now, a taken-over company will know

itg fate within a period of six months;

the periog of two or three yearg will

not be there at all,

I think, I have tried to ¢over as
many points as I could.

SHRI A. K. ROY (Dhanbad): Sup-
pose a company is taken over, you con-
sider how to denotify or to nationalise
it. But a company whose take-over has
been assured cannot stang like that.

SHRI CHARANJIT CHANANA: As

far as the taking over is
concerned, there is no con-
cept as assuring the take-over.

Either a company is taken over. or it is
under consideration of being taken
over. If by taking over you mean
nationalisation, that is a separate thing,

r .-
SHRI A. K. ROY: I can quote dozens _
of answers where it wag stateq that
you were considering take-over.

SHRI CHARAN CHANANA: Please
try td discriminate between taking over
and nationalisation. Do you mean nat-
iohdlisation by taking over? t

SHRI A. K. ROY: Under Section 15A
of the IDR you made an investigation
about the possibility of take-over. That
took place one year back. The investi-;
gation report has been submitted. You
are not ‘saying this way or' that way.
You still say that it is under considera-
tion. The workers am perilh.lns with

expectation.

SHRI CHARANJIT CHANANA:
Which case are you.referring to?
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SHRI A. K. ROY: Kumardhobi En-
gineering Works, Dbanbad,

MR. CHAIRMAN: You examine this

case early ang send him a reply.

SHRI CHARANJIT CHANANA:
The case is under my examination.
The hon. Member knows the history of
this case. We had, in !act Analiged
this matter.

SHRI BAPUSAHEB PARULEEAR
(Ratnagiri): I woulg like to  know,
whether according to you and the Gov-
srnment, the offences under Section 24
of the IDR Act are economic offences,
To that pertinent question asked by me
ang other colleagues, you have not so
“ar given any answer.

Further, 1 asked you yesterday whe-
ther you were prompteq to bring this
plece of legislation because you have
instances before you that some prose-
rutiong coulg not be filled because they
were barred by law of limitation; if so,
who are the accused; whether they
were very high-ups?

SHRI CHARANJIT CHANANA:
If IDR Act is an economic Act, the
breach of that Act or provisions of that
Act woulg be economic offences. IDR
Act is an economic Act, and, there-
fore, breach of any provision of this
law would be economir offences.

As far ag the number of cases is con
cerned, I do not have the list. If how-
ever; you want some instances, I can
glve. These were brought to our notice
by our friends in this House. For ins-
tance, you know the case of Colgate
Palmolive for excess; production of
tooth pastes. It is an item reserved for
small scale iIndustry. This ig a case
which was brought to our notice.

16.00 hrs,

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Econcmlc Offences (Inapplicabi-
lity of le.ltation) Act, 1974, be
taken into consideration.”

The motion was adopted.

Camat) B -

MR. CHAIRMAN: Now, the House
will take up C!mbyﬂmmmﬁ-
deration of the Bill, Clause 2.

There 1is no amendment to tlil
Clause. So, I put Clause 2 to the vote
of the House. The gquestion is:

“That Clause 2 stang part of the
BilL."”

The motion was adopted.
Clause 2 was addeg to the Bill.

MR. CHAIRMAN: Now I put Clause
1, the Enacting Formula ang Title to-
gether to the vote of the House.

The question is:

“That Clause 1, the Enacting For-
mula ang the Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added fo the Bill,

SHRI CHARANJIT CHANANA: 1
beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

16.01 hrs.

BEEDI WORKERS WELFARE CESS
(AMENDMENT) BILL—Contd.

THF, DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): Mr. Chairman,
Sir, Member's may be aware that a
Fund has been createq under the Beedi
Workers' Welfare Fund Act 1076 for
financing measures to promote the wel-
fare of persons engageq in beedi esta-
blishments, This fund is meant to be
used for:

(a) Improvement of public health
ang sanitation, prevention of diseases
ang provision of medica] care;



